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compensation under an! iosurance 
schemes or any law/public statute. 

Dual Prlee Seheaie tor Cotton Pareh.· 
sers by Cottob Corporation of faella 

4758. SHaI JAGANNATH 
pATNAIK : Will the Minister of 
SUPPL Y AND TEXTILES be pleased 
to state: 

(a) whether Government propose 
a 'dual' priCle soheme for ootton pur­
chasers by the Cotton Corporation of 
India to provide relief to both crow~rl 
and milts; a.nd 

(b) jf so, the' details regarding the 
scheme of Government in this regard? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SUPPLY AND 
TEXTILES (SHRI CHANDRASHE· 
KHER SINGH): (a) and (b). It has been 
stipulated in the new textile policy 
announced by Government on the 6th 
June, 1985 that the cotton grower shall 
always be assured off-take of their pro­
duce at remunerative prices and cotton 
needed by the textile industry would be 
made available in adequate quantity 
and at reason-sble prices,. The role and 
functions of the Cotton Corporation of 
India would be reformulated to includ·o 
the price stabilisat ion operations. 

Capital EqulplDents Held by GSI 

4l59. SHRI SODS RAMAIAH 
Will the Minister or STEEL, MINES 
AND COAL be pleased to state: 

(a) the capital equipments held by 
. Geological Survey of ll\dia and what 
is the total investment made in them; 

(b) how many of them were acquired 
during the last ten years; 

(c) the percentage of utilisation 
of such machinery or equipment; 

(d) whether tbere is any proposal 
to dispose of thole equipmeota/ machi· 
Dery whose capacity utilisation i. less 
than 50 per ceD~; and 

(e) if so, the details thereof? 

THE MINISTBR OF STEEL, 
MINBS AND COAL , (SHRI VASANT 
SATHB): (a) The equipment acqui­
red by Geological S.urvey of India, which 
is a scientific organisation, is not capi­
talised and hence the expenditure on 
acquirinl such equipment is no ttreated 
as It investment"; 

(b) to (e). Do not arise. 

Disbursment 01 Loans to Weaker 
Sections In GuJRrat 

4760. SHRI AMARSINH. 
RATHA W A : Will the Minister of 
FINANCE be pleased to state: 

(a) the names of the bank. which 
have been entrusted with the disburse­
ment of loan to the poor section of the 
Society in the Country particulary in 
Gujarat State; 

(b) the amount disbursed through 
these banks during the last three years 
in Oujarat, District-wise: 

(c) whether Government have 
received auy complaints in regard to 
disbursement of loan to the needy per­
sons; 

(d) if so, the details thereof; 
and 

(e) the methods adopted for tbo 
disbursement or these loans and how 
it will be recovered ? 

THB MINISTBR. OF STATB IN 
THB MINISTRY OF FINANCB (SHRI 
JANARDHANA POOJARY) : (a) An 
Commerical, Co-operative and R.egional 
Rural Banks provide credit to the poor 
sections of the Society ia all the States 
iucludil1l Gujarat. 

(b) Total term credit di.bursed 
duriog the last three years under the' 
Intel1'atO\! Rutal I)cveloPlllcnt Prq. 




